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Fleard the learned coAnstd ir Lie parties. irhe 

lea n 	couns'-=1 for the resondents,Obits tat sinci) is 

date of recoivi -1- the avliqations aojeaTino in the 4vi1 

Servics (Prcliinary)Examination nas been extended 	2.3.93 

and the applicatien6 of the applicants :,!ere r2ceivl1 t:ef()re 
ill A  

that date ond c:nsequentiv, the applications havr_ already ben 

accepted by the :J•g,.3.C•  so in that viav of the matter, it has 

boon submitted tha t these applications have now becomle 

infructuous. These facts re admitted by the learned counsel 

for the applicant. 

Conse:uently, considering the submission and in view 

of the facts that tie applications of the applicants have since 

been accepted by the j.P.S.G.Tas a reSult of the ex nsic, n of lit 

the date for receivimj the applicatiops for zppearinq in the CI 

Civil 	rvices (Preliminaaminatick, 1993p.  thesa ap)licatL. 

ons have now beco:ie infructus and theiresult, therelore, is 

that tey are dismissed as infructuoub. 
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